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Present : Non' le Mr. D. P.irkayastha, Jxicial MemJ,er 

Hoe' 1,ie Mr. G.S. Maini, Administrative Member 

MRI TYUNJOY IHATTACHMJ EE 

vs. 
S. Le1ANAThN (LRLY.) 

or the applicant s None 

For the respondents : Mr. A.K. Do, counsel 

Heard on a 11.11.99 	 Order on .$ 11.11.99 

When the matter is called on, none appears on bohalf of 

11ié applicant. Ld. counsel, Mr.R.K. Do appears on behalf of 

the alle!ed contemners. The applicant filed this contempt 

petition for non.-compliance of the order of this Tribunal djtéd 

27.3.98 in OAN0.469/97 by the respondents. We have 'one through 

the application. 	I. 

	

2. 	Mr. it,K, Do appearinfor the respondents/contemners has 
pa5of 

drawn our attention toLthe j  x1ment dated 27. 3.97 passed by this 

Tibunal wherein it is mentioned that a- 

e dispose of this application at the star of 
admission itself with a direction that the respondents 
shall conclude the disciplinary proceeding upto the sta!e 
of passing of the order of the disciplinary authority 
within a period of six months from the date of Communication 
of this order. We further direct the applicant to cooperate 
in the carriage of the proceeding." 

Referring to the said order, Mr. De sunits that if the rOpondents 

fail to conclude the disciplinary pr000eding withifl the stipulated 

period, no contempt proceeding should be drawn against themaad  

the applicant ghould seekrelief in appopriate forun. 
K &i-cJ q_ 

	

3, 	In view of the above, we1 0 not find any merit in the 

-n1 afiøn So.. the ar,plicatiorz is dismissed awardins no costs. 
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